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PaJai Central Bank 

2505. Shri Warior: Will the Mir,is-
ter of Finance be pleased to refer to 
the reply given to Unstarred Question 
No. 1174 on the 24th September, iD64 
and state: 

Ca) whether the Income·tax 'iability 
of the Palai Central Bank (in lIquid,,-
tion) for the period from 1959 to 1363 
has since been determined; 

(b) the total collection made so far; 
and 

(c) when the final payment of divi-
dend to the depositors i~ likely to be 
made? 

The Minister of Finance (SlIri T. T. 
Krishnamachari): (a) Yes, Sir. 

(b) The collection made so f:::r 
amounts to Rs. 6,86,367 against the net 
demand of Rs. 8.85,167 for the a"sess-
ment years 1960-61 to 1964-65. 

(c) It is not possible at tlus stage 
to indicate when the final dividend is 
likely to be paid. Efforts are, hOw-
ever, being made to expedite the re-
covery of advances or of the other 
amounts due to the bank, SO t:lat the 
liquidation proceedings may be com-
pleted as quickly as possible. 

House Rent 

2506. Shri Niranjan Lal: Will thO!! 
Minister of Works and lIousing be 
pleased to state: 

(a) whether employees who own a' 
share of a house in Delhi/~'ew Uelhi 
ae a member of a Hinrlu undiVided 
family, the partition of the h~use hy 
metes and bounds being not [easlble 
to make it fit for an independent and 
dignified residence, are e llgible for 
the allotment of Government accor-I-
moctation On the payment at rent 
under F.R. 45-A; 

(b) if so, whether :1 is a fact that 
in a number of such cas~s, rent 
higher than the one pres~rlbed in 
F.R. 45-A is being charged for the last 
several months in spite of the r·)peat-
ed appeals from the affected p"l'son-
nel; and 

(c) if the reply to part (h) above 
be in the affirmative, the r€a'.R'I~~ for 
charging exorbitant rent for Govern-
ment accommodation in S1.lch cases? 

The lUinister of Works and lIoosing 
(Shri Mehr Chand Khanna): (al Gov-
ernment accommodation can be ~llot­
ted to or retained by ollic"rs whC\ 
have an interest in a house beloaglPg 
to a Hindu Undivided Family at the 
rent prescribed under F.R. 45-A, Pyc-
vided the Director of Estates iJ s,tis-
fled that the partition of the Joeus'! t-" 
metes and bounds is D'lt feasible t~ 
make it fit for an indepenclent resi-
dence. 

(b) No, Sir. Rent is being re-
covered under F.R. ·15-A b a'l rases 
where the Director of Estates i~ 

satisfied regarding non·Jivislbll',ty of 
the house. 

(c) Does not arise. 




